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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
BULLETIN PART-II

(General information relating to legislative and other matters)
Monday 17" December, 2007/26 Agrahayana, 1929 (Saka)

No. : 231

Hon'ble Members are hereby informed that notices for 13 Resolutions were
received by the Assembly Secretariat till the last date of receipt of Private Members
Resolutions i.e., Friday 14™ December, 2007. The following three resolutions have been
selected on the basis of balloting. These would be taken up for discussion on 28"
December 2007:

SLNo. Name of Member Text of the resolution

1 Shri Vijay Jolly “This House resolves that minimum 50 sittings of
: the Assembly be convened during a year and
minimum duration of a Session should be two

weeks.”

2. - " Shri Bheeshm Sharma “This House resolves that a separate Education
Board of Delhi be constituted.”

3. Shri Rambir Singh “This House resolves that next Election of Delhi
Bidhuri Legislative Assembly be held on the basis of new
delimitation proposals notified by Delimitation
Commission of India, so that equal expenditure be
incurred for developmental works and also equal
facilities be made available in all Assembly

Constituencies.”
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